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1.8.97 	 Heard Mr J.L. Sarkar, learned counsel 

for the applicant. The application is 

admitted. Mr S. Au, learned Sr. C.G.S.C., 

is not present today. Let the notice be 

received by Mr A . K. Choudhury, learned Addi. 

C.G.S.C. 

List it on 29.8.97. 
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Mr S. Au, learned Sr. C.G.S.C. 

enters appearance and prays for four weeks 

time for filing written statement. List it on 

7.11.97. 
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Vice-Chairm an 

Hon ble Vice-Chairman is not 

available today. 

List on 26.9.97 for written state-

ment and further orders. 
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2 weeks further ti.me.is  allowed 
• to file written statement on th e 

prayer.'of Mr.S.k]j. 
• 	

List it on 28-11-97 for orders. 
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Mr.A.K.Choudhury learned Addi. 

C.G.S.0 on behalf of Mr.SJIli, learneti 

Sr.C.G.S.Co prays for further exten- 

sion of time. We have already granted 

several adjouxnment. We are not incli-

ned to grant any adjournment. 
List it on 6-2-98. 
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counsel for the parties, 

adjourned till 3.4.98. 

the learned 

this case is 
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ci:i Mr S. Mi, learned Sr. C.G.S.C., 

is indisposed and mention has been made 

for adjournment. The learned counsel for 

the other side has no objection. List it 

on 12.6.98. 
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Mr A.K. Choudhury, learned Addi. 

C.G.S.C., on behalf of the Mr S. All, 

learned Sr. C.G.S.C., prays for an 

adjournment on the ground of personal 

difficulty of Mr Ali. Let the case be 

listed on 4.9.98. 

Vice-Chairman 

)J t 
r 

/ 

4.9.98 Mr M.Chanda,]earned counsel appear.jri 
on behalf of the applicant submits that 
the applicant does not want to press " 
the application. Mr 5.Ali,l earned Sr. 
C.G.S.0 submits that he has no objection 

Application is dismissed asTh-
pressed. 
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